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Development of Tourism in Gwalior 
and Gwalior Region

6098. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state

(a) the progress in implementation 
ol long pending proposals, under con
sideration of the Government lor 
development of tourism in Gwalior 
and Gwalior Region;

(b) whether the Government will 
also consider the demand ol halting 
Boeing flight Delhi-Agra Khajuraho- 
Varanasi-Delhi, at Gwalior, un dfr the 
new plans for tourism development;

(c) if so, the details of the plan; and

(d) if not, the reasons thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI PU- 
RUSHOTTAM KAUSHIK): (a) As 
the proposals received from various 
parties relating to the introduction ot 
conducted coach tpurs from Gwalior 
to Khajuraho via Shivpuri and 
Jhansi and the renovation of the Gwa
lior Fort do not come under the pur
view of the Central Department of 
Tourism, they have been forwarded 
to the State Directorate of Tourism 
and the Archaeological Survey of In
dia respectively for necessary action.

(b) Due to the tight flight schedule 
oI available aircraft, Indian Airlines 
do not find it possible to route Delhi- 
Khajuraho flight via Gwalior.

(c£ and (d). Do not arise.

fto«ed Receipt* pledged by M/s. 
Navneet Trading Company with the 

Bank of Maharashtra

6099. SHRI R. K. MHALGI: Will ’
the Minister of FINANCE be pleas, 
ed to state:

(a) whether it is a fact that the 
Bank of Maharashtra (Connaught 
Place Branch) had given a loan of 
Rs. 5,00,000/- to M|s. Navneet Trading 
Company;

(b) whether the company had pled
ged forged receipts with the Bank;

(c) whether a case has been lodged 
with the Delhi Police, by the Bank; 
and

(d) if so, the details thereof’

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a)
to (d). In accordance with the pro
visions of the Banking Companies 
(Acquisition and Transfer of Under
takings) Act, 1970 and in accordance 
with the usages and practices custo
mary among bankers, details of indi
vidual clients is not to be divulged. 
Bank of Maharashtra has, however, 
reported (that as there were some ir
regularities in the conduct of the ac
count relating to M/s. Navneet Trad
ing Company, it has already recalled 
the advances and has recovered a 
major portion of the amount due to 
the bank. While the Bank of Maha
rashtra, itself, has not filed any crimi
nal complaint against the Company 
according to information available 
with it, a police complaint has been 
lodged against the company by a 
Transport Company alleging that the 
Motor Transport receipts relating to 
certain Bills purchased by the bank 
were from books stolen by the re
presentatives of M]s. Navneet Trading 
Company.




